
Special (N.D.P.S. Act) Case No.31/2021.

Present:    Syed Burhanur Rahman, A.J.S.,
   Lakhimpur, North Lakhimpur.

21/03/2022

Case record is put up today.

Learned A.P.P. is present today. 

Learned  counsel  on  behalf  of  the

accused/petitioner,  Sri  Rahul  Borah  has  filed  a

petition bearing No.443/22, dated 08/03/2022 for

granting  the  zimma  of  the  Alto  800  STD  car

bearing  Registration  No.AS07H0543  to  the

registered owner. 

Learned counsel on behalf of the accused/

petitioner  has  stated  that  the  said  vehicle  was

seized from accused/petitioner on 23/11/2021 and

it  is  lying  in  open  air  in  the  concerned  police

station. Therefore, there is a possibility of rusting

and  wearing  and  tearing  of  the  said  vehicle.

Learned  counsel  also  relied  upon  the  Hon'ble

Supreme  Court's  Judgment,  Sunderbhai  Ambala

Desai  -Vs-  State  of  Gujarat,  AIR  2003  SC  638,

wherein  the  Hon'ble  Supreme  Court  has

categorically stated that the concerned Court is to

act promptly in view of Section 451 of Cr.P.C. in

respect  of  seized  vehicle  and  accordingly,  it  is

prayed  by  the  learned  counsel  that  the  vehicle

may be released in zimma.
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Upon perusal of the case record, it is also

revealed  the  charge-sheet  bearing  C.S.

No.462/2021,  dated  29/12/2021.  Therefore,  this

Court is of the view that the investigation of the

instant case is complete.

Considering the submission made by the

learned  counsel  on  behalf  of  the  accused/

petitioner and also the submission of the charge-

sheet, this Court is of the view that the aforesaid

vehicle  bearing  Registration No.AS07H0543 may

be released on zimma subject to the furnishing of

bond  of  Rs.2,00,000/-  (rupees  two  lakh)  only

against the zimma of the said vehicle. 

It is hereby directed that the accused shall

not dispose of the vehicle during the pendency of

the instant case.

The  concerned  police  station  is  hereby

directed to release the said vehicle in zimma as

per  the  direction  stated  above,  after  taking

photograph and making panchnama of  the  said

vehicle.

Disposed of.

Date fixed as before.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


